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Changes ip Minimum Wages Act

1336. SHRI HARVENDRA
SINGH HANSPAL:

- DR SANJAYA STNH:

~ 'Will the PRIME MINISTER be
p]eased to state:

(a) . whether Government are
considering changes in the Minimum
‘Wages Act;

(b) ifso,thedetailsinthisregard;
and

(¢ by when the proposed changes
are likely to be implemented?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR

(SHR1 PABAN SING GHATOWAR:

() Yes, Sir.

(b) and (c) The rruposals for the
amendment of the Minimum Wages
Act, 1948 have not vet bean finaltsed.

[ RAJYA SABHA ]

to Questions 276
Exist scheme of Pliblic Sector

1337. DR. G. VITAYA MOHAN
REDDY : Will the PRIME MINIS-
TER be pleased to state :

(2) whether it is a fact that 2.5
lakh  employees in 58 sick public
sector umts arc estimated to be
redundant and would come under
the exist schem: as has been alleged
IM some newspapers: and

(b) what are the particuiars of
the scheme and whether the respec-
tive trad: unions will be cousulted
in the matter ?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHRI P.K. THUNGON) :
(2) and (b) As per the Sick Industrial
Companies (Special Provisions) Act
1985, all sick industrial companies
in the public sector are ljable to
be referred to the Board for Industrial
and Financial Reconstruction (BIFR)
for the formulation of suitable rtevi-
vaifrehabilitation schemes., Based
on the performance upto the yzar
1990-91 there are 54 s_uc_:h sick indus-
trial public sector undértakings and
the tota! number of regular employ-
ees 1n these 54 entgrpngés are 3-33
lakh as on 31-3-1991. BIFR which
will consider specific viable propo-
sal for suitable revival/rehabilitation
and may also examine the number
of employces becoming redundant
in each case. During the course of
its examination, BIFR mtght con-
sult the Trade Umons Bemdcs
these special Tripartite Commtttce
set up by the Govamment is also
consulting the various ’I\'ra,dg:,Umons
as to how best the'varioi_.ls units ca:n
be reviewed/rchabilitated to the ex-
tent possible.



